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its u tilisa tion  during  each of last three years is as 
indicated below :

(Rs. in Lakh)

Year A llocation U tilisa tion

Schemes of D eptt.1 993-94 460.0 349.3
of Agri. Coopn 1994-95 785.0 459.8

1 995-96 535.0 511 9

Schemes of M/o 1993-94 119.8 112.8
Environm ent 1994-95 122 0 142 3
and Forests 1995-96 224 0 135 0

Under the schemes of Ministry of Environment and 
Forest, funds upto 20%  can be used fo r so il and 
moisture conservation components.

(c) The low utilization is due to non release of funds 
by the State Government to the implementing agencies

(d) Under the scheme of Soil Conservation in the 
Catchments of River Valley Projects, so far an area of 
13800 ha has been treated. Under National W atershed 
Development Project for Rainfed Areas, major items of 
works taken up so far include drainage line treatment, 
contour vegetative hedges, crop dem onstration agro
forestry. dry land horticulture and household production 
system s. U nder the two schem es of the M in istry of 
Environment and Forest namely Integrated Afforestation 
and E c o -D e v e lo p m n t P ro je c t and A re a -o r ie n te d  
Fuelwood and Fodder Project, an area of 8900 ha has 
been treated so far.

National Coastal Management Authority

2165 DR LAXM INARAYAN PANDEY W ill the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state :

(a) w h e th e r th e  G o ve rnm en t have se t up the 
National Coastal Management Authority to oversee the 
functioning of State Coastal Management Authorities to 
protect the Coastal line of the country:

(b) if so. the terms of reference, jurisdiction and 
powers thereof;

(c) w hether the G overnm ent are also m onitoring 
the im p lem enta tion  of the C oasta l R egula tion Zone 
Notification of 1991;

(d) if so. w hether any v io la tion of the aforesaid 
notification has been noticed by the Government, and

(e) if so. the action taken by the Government in this 
regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN 
PRASAD NISHAD) (a) No. Sir.

(b) Does not arise.

(c) The M inistry of Environment and Forests and the* 
Government of State or Union Territory and such other 
authorities at the State or Union Territory levels, as may 
be designated for this purpose, shall be responsible for 
m onitoring and enforcem net of the provis ions of th is 
notification w ithin their respective ju risd ictions

(d) Yes. Sir.

(e) C oncerned State G overnm ent/U nion Territory 
Adm inistration have been asked to subm it report.

Condition of Tihar Jail

2166 SHRI R.L.P. VERMA :
SHRI BANWARI LAL PUROHIT

Will the Minister of HOME AFFAIRS be pleased to 
state

(a) w hether unhygenic cond itions , poor m ed ica l 
facilities, serving ot bad food, impropr lavatory block, 
congestion in wards and so on are preva iling in the 
Tihar Jail. New Delhi;

(b) if so. the action taken by the Governm ent to 
improve the pitiable condition prevailing there;

(c) whether the jail m a n u a l'w a s  w ritten about a 
centry back and the same has become totally redundant 
in the present day environment.

(d) whether there is any proposal to amend *the jail 
manual of all the jails in the country including the Tihar
Jail: and

(e) if so. the time by which the same w ould be
d o n e 9

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) (a) 
and (b) The Government of Delhi has taken numerous 
measures inmates to provide better living conditions to 
the inmates of the Tihar Jail. Food in the jail is cooked 
in hygienic conditions Canteen facilities are available 
to the p risone rs . They are p rov ided  w ith  seasona l 
clothing and bedding The jail has also a Cable TV net
w ork  E ve ry  new ly  ad m itte d  p ris o n e r is m ed ica  lly 
exam ined Specia lis ts  from DDU H osp ita l and o ther 
hospitals visit the jail A caring unit under one Assistant 
Superintendent of Jail has been assigned the duty of 
helping and guiding the prisoners when they are taken 
to va rio u s  h o sp ita ls  o u ts id e  the ja il to r tre a tm e n t. 
Prisoners who are drug addicts are treated at the Drug 
De-addiction Centre called Ashiana Post de-add»ction 
care is provided by another Centre called Aasra Ward 
Panchayats have been activated to identity depresssed/ 
ill p r is o n e rs  n e e d in g  s p e c ia l p s y c h ia tr ic /m e d ic a l 
attention To reduce overcrowing, a new jail (Jail no 5) 
has been opened recently


